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IN THE CENTRAL ADMINISTRATIVE RI]3UNAL: HYDERA}3AD 

AT HMDERABAD. 

O.A.M. 	Ict9- OF 1992. 

- 	Between:- 

Syed Saleem, s/c. Syed Atnedu1lah,aged about 26 
Wanaparthy, lqahaboobnagar Divisiofl1, Mahaboo 

AP?LICANT. 

AND 

1 .Sub Divisional 0fficer,Tel_COmmuflicati0fl5 , 

dwal,ahaboobnagar District. 

2.The Telecom District Engineer,Mahabcobnagar. 
RESPONDENTS. 

DETAILS OF THE APPLICATION: 

1,Particulars of the Applicant : Shown as a 

2.Address for service of Notices: MrK.Venkate&4arr80, 
Advocate, 2-24j 1 35/3/1 
Jayalakshmi Iivas,Near 

NS Ramalayam,I Nallakunta, 
2der2bad-50 044. 

2.Particulars of the respondents & 	 ji 
Address for service of Notices : Shown as a9ve. 

3.Particulars of the Order: 	 J 
1.0reer No. & Date 	 No. E1_6O/I!91 -92/20 

Dated [4BN Øhe 6.9.91. 
2.8ubject in brief 	 Re-Engageddflt im as ca 

lYazadoor. II 

Jurisdiction: 	The Applicant declares tit the 

subject matter of the O.A. is within the urLdiction of 

the Tribunal as per Sec..14 of the Administrakive Tri- ll 

bunalsts Act .1985. 

Limitation: 	The o.A.is within time as bler Sec.21 

the Ainistrative Tribunals's Act,1985.!/ 

FACTS OF THE CASE:-. 

(A) 	The Applicant is aggrieved by 
	impugned a 

1 

N) 
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of the resparidents vide letter Th.E.1..60/KW/91-9/20 

dgted 6-9-91 issued by the Telecom District EngiAeer 

Mababoobnagar, in g= unjustly not considering the re-

quest of the applicant for reengagment of the ap4li-

cant as causal madoor on the untenable ground iffiatat 
0 	 I' 

present there is ban on engagement of causal majhoor 

which is illegal,, arbitrary discriminatory and tLere_ 

fore cannot be justified in the eye olaw. (Anhure) ). 

6(B): 	The applicant asubmirt that he was rec4iited 

as casual majoor on 1-1-82 and he continued to Aiork 

as casual majdoor upto 31-10-1985 without any bleak. 

The applicants submits that he dischërged his duties 

as casual majdoor without any complainats and [also 

to the satisfactthon of the respondents. However the 

applicant was disengaged as casual majdoor from 1.11.85 

on the ground that thef\'e was no wirk at that ti e. Since 

the date of disengagement, the applicant was ma. ing se-

veral requests to the respondents for reengain him as 

casual Ilajdoor; The applicant submits that abot 25 

casual ?djajdoors wereappointed afresh after diseAgagemat 

of the applicant from 111.11.85 as can be seenifrom 

the povisional seniori 
I 
ty-of casual .majdoors o 

	

oobnagar Telecom District as on 31.7.91 (Annekt1re)\> 	). 

The applicant furth r submits that he had beenionti_ 

nuously requesting the repon9Pt&.to reengage turn but 

without any result upto 3-12-89. The applicant submits 

that he was 'regngaged on 1.1.90 and he continusiy worked 

from 1-1-1990 to 28.2.1990 as casual majdoor. jhe appli- 

t4p  
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cant was again disengaged from 1-3-90 onwards. Asjhis 

oral requests did not yield any fruitful result, 

applicant made a representation to the second res!on- 

'I) 
	

dent to regngage him as several of his juniors weje 

working as casual majdoors. His representation WAS 

received in the office of the second respondent 14.8.91 

as can be seen from the letter issued by the sec4id res-

pondent vide his letter No.E.1-6O/KW/91-92/29 da{ed 
C 	

6.9.91 to the applicant. 
It 

(C) 	It is now strange that the second r 

issued imugned letter No.E.1-60/KW/9192/20 dat 

6.9.91 refusing to acceede to the request of the 
\ 

licant to reengage him as casual majdoorK which 

arbitrary, illegal, and contrary to the material 
U- 

record. It is relevant to subj±ta tt-the Direc 

General P&T issued instructions in circular No.21 

5Th dated 1.1.84 (Annexure\)/That in  the cas 

caDisual majdodr who served the department for at 

a total period of 240 days in a yeS and whose s 

were sought to be terminated by the department s 

served a notice of one month before termination 

vice. The applicant submitt that even though he 

for more than 240 days no notice of termination 

given to him either at the time of disengagement 

1-11-85 or also flom 1.3.90. The applicant furt 

inits that the persons appointed subsequent to hi 

continuing and it is only the applicant ;that$ is 

to be 3unjustly discriminated dispensing with th 

first time from 1.11.85 and again from 1.3.90 an 

highly. 

r 

/130/78/ 

of 

ast 

vices 

11 be 

ser-

orked. 
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in not regngaging him to this day. The applican 

mit that he has been put to unfold misery and ha 

without any job no fault of him and the applican 

virtually put to unnecessary hardship and liter 

he is on st±eets. The applicant sbmits that the 

pugned action of the respondents in not reena 

him while continuing several casual majdoors app 

ted subsequEfrt to the applicant is wholly illega 

arbitrary and discriminatory and opposed to all 

of equity justice and fair play. 

sub-

ship 

REMEDIES EXHAUSTED: 	The applicant 
	

no 

other, effective alternative remedy except to a 
	ch• 

this Hon tble  Tribunal. 

MATTERS NOT PREVIOUSLY FILED OR PEP)ING:- 	1 

N 
	 The Applicant has not filed any other W. 

O.A. in this regard and such a case is not pendinin 

A 	 any court or authority of law. 

MAIN RELIEF:- It is therefore prayed trat 

this Hon&ble Tribunal may be pleased tc declare—that 

the applicant is entitled for reengagenrent as 	R 

casual mazdoor under the control of the Telecom 

trict Engineer, Mahaboobnagar with consequential 

benefits by holding the' at±tn of the respondents 

in rejecting the clèimØof the applicant for reen g 

ment vide Telecom District Engineer,Mahaboobn3gar.  

Lr.No.E.1-60/KW/91-92/20 dated 6.9.91 as illegal 
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arbitrary, discrimintory and violative of ArtidiLes 

14 ahd 16 of the 0onstitutjon of India and pass such 

other order or orders as this Hon'ble Tribunal Eay 

deem fit and proper in the circumstandeg of the case. 

10. INTERIEM RELIEF: 	Pending disposal of tifr above! 

O.A. It is therefore prayed that this Hon'ble Tribunal 

may be pleased to direct the respondentto forthwith 

reengage the applicaflt as casual mazdoor and pd s such 

other order orders as this Ho'n'ble Tribynal maj deem 

fit and prpper in the circumstances of the case. 

11, Court Fee: 

1.IpO.NQ. &Date: o4 
2Sme of the Post Office: 

12. ENCLOSURES: 

M3terial Papers, t overs ,Acknowledgments , Pad &IPO. 

V E R I F I C A TI 0 "L. 

I. Syed Saleem, son of Eyed. Ahmedulia:, 

aged about 26 years, Wanarapathy, MahaboobnagaP 

Division, Mahaboobnagar District Andhra PradeLh 

do hereby verify that the contents of ik state above 

paras 1 yo 6 true to my personal knowledge and!Ltx±n& 

paras 7 to 12 are true to my persoil kno-

ledge and advised to my counsel the above men4!oned content 

are true hnce verified. 	

• S gnature of the counsel 	Signature of the pplicant. 

for the Appkicant. 	 II 

Date: 

Myderabad. 
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att Notice of termination in respect of Casual Daily Ra- 

brb '' 	614fl"N 	 Oe.ted* 1.10.1 

Mozdoors 

In order to imple:ncnt certain judgemants in respect
11 of 

CRsual Mazdoors, the nuc'stton of jsuing a notice of one month of 

payment of wages inlicu thereof to casual mazdoora whiDse services are 

termint.tod by the Department, has been engacjingthe attention of 

this 2ui Directorate for some time past. It has now been 	H 
decided that such of the caual mazdoors.who serve the Deparient 

for at least a total reriod of 240 days in a year and whose Jervices 

are proposed to be terminated by the Departnent shall be 

served a notice of one nnth before termination of their service 

or nnemnnth wages In lieu thereof be paid to them. 

The above orders take effect from the date of issue. 	I  
- 	 I 

H 
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TYPED BY 	 COMPARED BY 
IN THE CENTRAl 
CHEC}D BY 	 APPROVED BY 

HYDERABAD BENCH 

HYDERABAD 

IN THE CENTRAL AbMINISPRA.TIVE TRIBUNAL  
HYDERABAD BENCH AT HYDERABAD 

THE HONtL\LE MR. 	 V.C. 

AND 

THE HON'BLE 	 MSRAMANIAN.M(A) 

THE HON'BLE MR.T.CHJkJ7DRAaEyJ4AR REDDY:M(J) 

THE HON'BLE MR.C,2ROY MD4BER(JDL) 

Dated: 2-C - 1993 

0 RDER/JULCMENT; 

R.A./ C.A./M.A.No. 

in 

O.A.No. 

T.A.No. 	 - 	(W.P.No. 

Admitted and Interim Directionissued 

Allowed 

DispLed of with directions 

Dismjs sed 

Dismissed as with drawn 

Dismkssed for default 

i4.A.brdered/Rejec- ed 

No ocder as to costs. 
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